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The applicant's father, while
(L ou N L\Q\»‘\\Ai\ workiny as EDBPM of Narijanya Branch Post
Office, died prematurely on 23.11.1983. By that

&135; time, the applicant was a minor. He has already
T?éqf* become major in the meantime; his date of birth
beiny sometimesduringy 1969. His application for

compassionate appointment having not been

o heeded to, he has filed the present O.A. In the
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O.A., notices were directed to be issued on

- 18.4.2000 and despite several adjournments
QQ\’\'“\’\‘\/\ '~\°\ (\\\\\ ! ¥ ]
yranted in the Lawzima and in the Bench, the
respondents have not yet filed any
,‘Z: \\Qbax\ counter.Duringy pendency of this 0.A.,

.4
intervenor-respondent no.3 was provisionally

yiven appointment as EDBPM of Narijanya Branch
Post Office and his such appointment was made
subject to the result of the present O.A. The
said intervenor-respondent no.3, on his own
QQ/” volition, has been added himself as respondent Ab-3
g? in this O.A. On consent of the learned counsel
for the parties, this matter is taken up for
final disposal.

2. The 1limited prayer of the
applicant is that he need be provided with an
employment on compassionate yround in order to
remove the distressed condition of his family.
Government of 1India has, in the meantime,
decided/drawn up a policy to provide
compassionate appointment to a member of the
family of a prematurely deceased ED

Ayent/EDBPM, the relevant provision of which e
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extracted hereinbelow:~—
(1) Instructions
reyardingy compassionate

appointment:-The question

of providing some ED posts to
dependants of ED Ayents in case
of death/infirmity of an ED
Ayent has been under
consideration of theGovernment
for quite some time past. It
has now__been decided _that a
suitable job in ED cadre may be
offered to one dependant of an
ED official who dies while in
service leaviny the family in
indigyent circumstances, subject
to the conditions applicable to
reyular employees who die

while in service or retifre on
invalid pension. Such
employment to the dependant
should, however, be given only
in very hard and exceptional
cases.”

3.0n the face of the Govefnment
policy to provide compassionate appointment to
h  dependant family member of a prematurely
leceased ED Ayent/EDBPM (as extracted above),
the respondents are hereby directed( after
eariny the advocate for the applicant, the
learned Senior Standiny Counssel, Shri A.K.Bose
*ppeariny for the departmental respondents, and
§hri S.K.Dash, the learned counsel appeariniy
%or the intervenor-respondent No.é) to consider
Hfhe case of the applicant to provide him an
gmployment on compassionate yround, by keeping
in mind the aforesaid scheme of the Government
daf Indiga. Due consideration, as aforesaid,
#hould be yiven at the earliest opportunity;not
lpter than three months from the date of
receipt of copy of this order. The conditions
appended to the appointment order of respondent
np.3 shall continue to remain in force until

the yrievances of the applicant are resolved by
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the respondents.
4.The Original Application is

accordingyly allowed, but, in the circumstances,
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without any costs.
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